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C R fl E R 

D. PUIt1<AYASTHA, JM 

HerdJ4. Mvocate of the applicant over an application for 

inunctin prohiloiting the respnents from givinq further eperatien 

of the prcrnetin order of the responen't No.8 Shri M.5. Sarna since, 

accordinq to the applicant, he was errGne.usly prtmeted. L. 	cte 

Ms. Sanyal, appearing on behalf rf the respondents, prays fr timët 

file reply. Mut we f jn6 that two weeks' time was alloweO to t•h , es—

pnents to file reply }y order dated.2L8.98. It is stated ly Ms. 

Sanyal that applicantid net furnish required applicati.n to file 

reply in due tine. Therefore, respenents ceul.net  prepére the reply 

to the O.A. It is also stted by Ms. Sny1 that the officer concerned 

who will make affjavjt of this case is out of stati*n, 

LA 

Cent1.... 



2. 	We have cons iered the submissions of U. Advocates of both 

the parties ani we find that the promotion order of the respondent Nla.93  

cannøt be stayed as prayed for bythe applicant. However, théfaté of 

the applicant will dn Rn the decision of this case. With this 

abservatjcn both the MA are disposed f. 

( B.P. Sjnh ) 	 ( D. Purkayesth ) Member(A) 	 Wernber(J) 


